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Setting up an Ancillary Industrie* 
Derriopment O il within the CJVLA.

2202. SHRI K. M “MADHUKAH” : 
Will the Minister of ENERGY be 
pleased to state:

(a) whether Government have a 
proposal under consideration to set 
up an ancillary industries develop­
ment cell within the Coal Mines 
Authority; and

(b) if so, broad outlines thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OP ENERGY (PROF. 
8I0DHESHWAR PRASAD): (a) and 
Kb). Yes, Sir. An Expert Committee 
for development of ancillary industries

by Coal Industry was set 19  by the 
Government in July, 1073. Its report 
is awaited.
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PAPERS LAID ON THE TABLE

N a tio n a l C o o p e ra tiv e  D ev e lop m en t 
C o r p o r a t io n  (A m d t .)  R u le s , 1976
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C. 
GEORGE): I beg to lay on the Table 
a copy of the National Cooperative 
Development Corporation (Amend* 
ment) Rules, 1976 (Hindi and English 
versions) published in Notification No. 
G.S.R. 445 m Gazette of India dated 
the 27th March, 1976. under sub-sec­
tion (3) of section 22 of the National 
Cooperative Development Corporation 
Act, 1962. [Placed in Library. See 
No. LT-10640/78.]

N o t if ic a t io n  un der A l l  India 
S e r v ic e s  A c t , 1951

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F. H. MOHSIN): I beg to lay 
on the Table a copy of Notification 
No. G.S.R. 429 (Hindi version) published 
in Gazette of India dated the 27th 
March, 1976 containing corrigendum 
to the Hindi version of Notification No. 
G.S.R. 272 dated the 16th February,
1975. under sub-section (2) of section 9 
of the All India Services Act, 1951. 
[Placed in Library. See No. LT-10641/ 
76]
N o t if ic a t io n s  u n der C u stom s A c t , 

1962 a n d  u n d er  C e n t r a l  E x c is e  
R u le s , 1944

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): On behalf of 
Shri Pranab Kumar Mukherjee, I beg 
to lay on the Table—

(1) A copy each of the following 
Notification* (Hindi and English 
versions) under section 189 of the 
Customs Act, 1962:—

(1) G&R. 252(E) published Jtt 
Gazette of India dated the 29tb


